











FIR No. 005623/2015
State Vs. Danish
PS I.P. Estate

09.09.2020
(Through Video Conferencing over Cisco Webex Meeting)
Case taken up in view of circular no. 23456-23616 DJ(HQ)/ Covid-19
Lockdown/Physical Courts Roster/2020 dt. 30.08.2020 directions issued by Ld.
District & Sessions Judge (HQ).

Present: Ld. APP for the State.
None for applicant.

The present application was filed through email.

It has been stated in the application that the accused Danish was
granted bail in the present case and release order was issued on 27.08.2020. It is
further stated that applicant/accused is detained in Dasna Jail, Ghaziabad, U.P. but

has not been released yet as the release orders could not be received by the

concerned Jail Superintendent.
Perusal of the order dt. 28.08.2020 passed by this Court (as Duty

MM), would reveal that the release warrants qua accused have already been issued
to concerned Jail Superintendent at Dasna Jail through Jail Superintendent, Tihar.
However, since, it emerges that the accused is still not released from custody till
date, therefore, let directions be issued to concerned Jail Superintendent at Dasna

Jail through Jail Superintendent Tihar, for releasing the accused, if his custody is

not required in any other case.
Copy of bail order dt. 22.08.2020, copy of order dt. 28.08.2020

passed by Ld. Duty MM and copy of this order be sent to Jail Superintendent at

Dasna Jail through all permissible modes including email.

One copy of aforesaid orders each, be also sent to concerned Jail
Superintendent Tihar, through email with a direction to send the same Jail

Superintendent, Dasna Jail, Ghaziabad, U.P. for compliance.

One copy of aforesaid orders each, be also transmitted to concerned
Jail Superintendent at Dasna Jail, Ghaziabad, U.P., through SHO concerned.

Application stands disposed off.

Copy of this order be sent to counsel for applicant through email.


















¢-FIR No.016814/20
State Vs. Unknown (through applicant Nafis)
PS LP. Estate

09.09.2020
(Through Video Conferencing over Cisco Webex Meeting)
Case taken up in view of circular no. 23456-23616 DJ(HQ)/ Covid-19
Lockdown/Physical Courts Roster/2020 dt. 30.08.2020 directions issued by Ld.
District & Sessions Judge (HQ).

Present: Ld. APP for the State.

None for applicant.

IO/HC Ranvijay in person,

The present application was filed through email. Scanned copy of
reply under the signature of IO/HC Ranvijay is received through email. Copy
stands supplied to applicant, electronically.

Heard. Record perused.

This order shall dispose off application for release of vehicle DL

2SQ 5721, moved on behalf of applicant Nafis.
In reply received under the signatures of IO/HC Ranvijay, it has

been stated that the vehicle bearing no. DL 2SQ 5721 has been recovered in
connection with the present case FIR and same is registered in the name of
applicant Nafis. IO has stated that the investigation qua the vehicle is complete and
he has no objection, if same is released on superdari.

The applicant has sent the scanned copy of RC of vehicle and copy

of his Adhar Card for the purposes of identity.
On perusal of the report of 10 and documents appended with the ' .

application, the applicant Nafis Ahmed prima facie appears to be the person entitled

for custody of vehicle in question.
In these circumstances and as per directions of Hon'ble High Court of

Delhi in matter of “Manjit Singh Vs. State” in Crl. M.C. No.4485/2013 B

10.09.2014, the aforesaid vehicle be released to the applicant / regis! owner

subject to the following conditions:- |
1. Vehicle in question be released to applicant/registe

subject to furnishing of indemnity bonds as p









tter No.F.3/SCJ-03/AS(U.T

xr\ IP. Estate T)/2020/4166 dt. 08.09.2020

09.09.2020

Carad (:'hrougl.l Video Conferencing over Cisco Webex Meeting)
aken up in view of circular no. 23456-23616 DJ(HQ)/ Covid-19

Lockdown/Physical Courts Roster/20
oy ~ 20 dt. 30.08.2020 directi
District & Sessions Judge (HQ). U divections {swied by 0.

Present: Ld. APP for the State.
The present letter n0.F.3/SCJ-03/AS(U.T)/2020/4166 dt. 08.09.2020
under the signatures of Dy. Superintendent Central Jail No.3, Tihar has been

received through email.

It is stated in the aforesaid letter that release order qua accused

Sanwar Lal were received in Jail on 08.09.2020, in connection with case FIR No. -
/2 SN i 5 R
192/20,PS Rajinder Nagar. However, as per custody warrants, the accused is stated'

to be in JC in connection with case FIR No.. 120/20 u/s 454/380/511 IPC PS’ :

Rajinder Nagar. The clarification has been sought regarding the correct FIR No.

pertammg to lhe present case.

In such circumstances, issue notice to SHO concerned to file the

report regarding the correct case paluculars of the present case and also o specify, -

if, accused was also arrested in case FIR No. 120720 at PS Rajinder N-agar/; o

Notice be sent 10 SHO concemed through all permissib'le modes,

including whatsapp/email.

Scanned copy of this order be sent t0 concerned Jail Superintendent

through email for information.

One of this order be sent 1o SHO concerned for compliance.

One copy be sent to Computer Branch, THC for uploading on

Delhi District Court Websile.
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